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8.2.  Thus, it is clear from the bank account 

statement of the assessee that there is a cash deposit of 

Rs.6,50,000/- in the Savings Bank A/c and 

Rs.13,00,000/- in the loan account both maintained with 

IDBI Bank total amounting to Rs.19,50,000/-. This fact 

of cash deposit is evident from the bank account 

statements of the assessee which were available with 

the Assessing Officer as filed by the assessee in response 

to the notice u/sec.148A(a) of the Act dated 12.01.2024. 

When the total cash deposit in the 02 bank accounts of 

the assessee was only Rs.19,50,000/- then, the notice 

issued by the Assessing Officer u/sec.148A(b) and the 

Order passed u/sec.148A(d) and notice issued 

u/sec.148 of the Act are based on incorrect and non-

existing transactions. The Assessing Officer though 

initiated the re-assessment proceedings on the issue of 

cash deposit in the bank account however, to bring the 

notice u/sec.148 within the limitation period, the entire 

transaction of credit in the bank accounts of the assessee 

most of which are inter banking transfers are referred in 

the notice u/sec.148A(b), Order passed u/sec.148A(d) 

and notice issued u/sec.148 of the Act dated 

31.03.2024. An identical issue has been considered by 

the ITAT, Hyderabad Bench, Hyderabad of this Tribunal 

in the case of Adilakshmi Vangala, Hyderabad vs. ITO, 

Ward-6(1), Hyderabad in ITA.No.2222/Hyd./2025 vide 

Order dated 17.04.2026 wherein one of us [Vice 
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President] is party to the said Order and held in Para 

nos.6 to 6.6 as under:  
 

“6.  We have considered the rival submissions as 

well as relevant material on record. There is no dispute 

that the Assessing Officer issued show cause notice 

u/sec.148A(b) of the Act on 27.02.2023 which reads as 

under:  
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6.1.  Thus, the Assessing Officer proceeded on the 

basis of the three transactions of cash deposit to reopen 

the assessment of the assessee. Thereafter, the 

Assessing Officer has passed an Order u/sec.148A(d) of 

the Act on 23.03.2023 and then issued notice u/sec.148 

of the Act on 24.03.2023 reads as under:  
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